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case record received on transfer for disposar.

Seen the petition filed U/s.438 of Cr.p.C. seeking pre_
bail by accused/petitioner namely Md. Abdul Majid and Abdul Sattar alias
Md' sattar apprehendfrrg arrest in connection with Dhekiajuli p.s. case No.722/20 (corresponding GR case No.35 45/20) U/s. 29413251354of IpC.

case diary as cared for, has been received and perused
the same. Heard ld. counsel for both the sides.

The brief fact of the case is that on 17-17-20 a quarrer
took place between the informant as well as the accused/petitioners and the
accused/petitioners had assaulted the informant and when her son camefonvard to offer resistance, he was arso assaurted by the accused/
petitioners' Then Ms' sarifa Khatun who is the daughter of the informant
came fonvard to obstruct the accused/petitioners and then the
accused/petitioners had dragged her by hording on her hair to nearby pond
and pushed her into the pond.

On perusal of the materials in the case diary it appearsthat investigating officer has recorded the statement of armost art the
materiar witnesses of this case. It further appears to me from the case diarythat though the accused/petitioners have been searched for in their
residence but no notice u/s.a1(A) of cr.p.c. has been serued on the
accused/petitioners by the investigating officer. Moreover, considering theprogress which has so far taken prace in the investigation of this case, I amof the view that custodiar detention of the accused/petitioners cannot be
said to be necessary in this case.

consequenry, in the right of the ratio raid down by theHon'bre Apex court in the case of Arnesh Kumar us. state of Bihar
reported in A.rR 2074 s,c. 2756 and arso the other factuar aspects of thecase' I am of the view that the accused/petitioners are deserves to begranted the rerief of pre-arrest bair in this case. Therefore, the prayer forpre-arrest bail stands allowed.



It is, therefore, directed that in the event of arrest of the

accused/petitioners above-named in connection with this case they shall be

allowed to go on bail of Rs.10,000.00 (Rupees ten thousand) only each with

one surety of like amount to the satisfaction of the arresting authority on

condition that they shall extend all necessary cooperation to the

investigating officer ano Snatt not intimidate any of the witness of this case.

Let the case diary be returned.

Misc. case stands accordingly disposed of.
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